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0.A.N0. 222/96 o~

- o : ‘ - Date of QOrder: 16f2‘96

Betweens

B.Krishna Mirthy.

A ‘Z\lpplic ant

and i

1. The Sub Divisional Officer,
Telecommunicatlons,
Pharmabaram.

2. The Telecom District Manager
Anantapur. :

3, The Chief General Manager, Telecom,
‘Doorsanchar Bhavan, Hyderabad.

A - Responcents.
For the ¢@PllCant - Mr. K.Venkateswar Rao, Advocate.

For the Kespondents: Mr. V.Rajeshwar Rao, - |

‘m&n/Add.CGsc
CORAM 3
~ THE HON'BLE MR. JUQTICE V.JEELADRI RAO ; Vch-cw ThNKN
THE HON'BLE MR.RARANGARAJAN_: MEMBER(ADMN)
1) ‘ i



G.A. 222/56. Dt. of Decision : 16=02=96.

OROER

} As psr Hon%hle Shri R. Rangarajan, Member (Admn,) }

The spplicent in this OA was engaged as a Casual e
Mazdoor from 03-09-1986 under the Rsespondent No.1. He was continued
as such.up to 31-12-1987 with breaks in between., During thst period
he had completed 270 days of casual service and thersafter he was

not re-sngaged.
2. This OA is Piled Por a declaration that the applicant
M LV

is entitled for re-engsgement as Casusl Mazdoor under ths control
of the Telecam District Manager, Anantapur in tsrms of tha various

instructions issuwed by Director General Talacommunication and ‘also }
. ) H_‘ﬁ -"}f_’“|h
as per Lr.Ne.TA/LC/1-2/111, dated 21-10-1991 and Lr.No. TA/RE/20-2/3 ; *f)

Rlgs/Corr., dated 22-02~1993 itseed by the Chigf General Manager, J

Telecommunications, Hyderabad by holding ths action of the respondents

rd

in not re-engaging him as illegal, agbitrary, discriminatory and

violative of Articles 14 and 16 of ths Constitution.

3. | Thg applicant herein has acquired somas experience

=,

tiT ragsrd to the departmental activitiss. Hence he has to be preferred

iif' there is work in future in preference to frsshers Prom the open
/o

. market. But his long ahbsence cennot ba cendoned. b
f

ead



4= . In the result, tha fellowing direction is_giuen:-
Tha apﬁlicant should be re-emgaqed if there is
work in future in preference toc freshers from the open
market in thé unit from thch he was lest dis-engaged.
1f irn pursuance of tha directibn he bs going to be ra-ﬁhgagad.

none who is alrsady in casual service shall bs dis-engaged.

Se The 0A is ordared accordingly) at the agmission

stage itself. No costs.xy

(3]

(R. Rangarajan) (v. Ngeledri Rao)
Member (Admn. ) Vice Cheirman.

|

Dated. : The 16th Febrdary 1996, |
“{Dictatsed in Open Court). fkik;eﬂggj
Deputy Registrar(J)cC

' To -
1. The Sub ‘Divisional Officer,
Telecommunications, Dharmavaram. -

! .. 2. The Telecom Dist.Manager, Anantapur.

3, The Chief General Manager, Telecom,

spr Doorsanchar Bhavan,Hyderabad.
4, One copy to Mr.K.Venkateswar Rao, Advocate, CAT.Hyd.
5. One copy to Mr,V.,Rajeshwar Rao, Addl.CGSC,.CAT.Hyd.
6. One copy to Library, CAT.Hyd. )

7. One spare copy.

PV,
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.I_COURT

TYPED BY CHECKEL BY
COMPARED BY . APFKOVELD BY -

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYZERABAL BENCH AT 'HYLERABAD

THE HON'BLE MR.JUSTICE V.NEELADRI RAQ
- . VICE CHATRMAN

'

AND

THE HON'BLE MR.R.RANGARAJAN' s M(a)
Dated: Jb - ) 1996

S | .. . QKDERAFUIGMENT

M.A/R.A..)C.A.No.
| ' in
C.A.No. 92 210,6

T.A.No, (w.p.No. )

Admitted ang Interim directions
“issudqg. .
Allogeq,

! Disposed ~f With directjions
Dismisspd. O Fhe Gl ity shoagte
Disr_ru'.—s ed as withdrawn,
Dismisged for defau_lt.‘

- Orde ed/Rejec'fced.
g ﬁ‘o-.’orde'r as to costs,

T qarafye. Ao
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